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Disti:,9 
NOTA¬NAL-2A14KFORAHIAL 

OF UP 

Pawan Kumar 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

1. 

te) 

IN THE MATTER OF: 

Union of India & Ors. 

(AR 
PSha th Soney 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO- 48/ 2025 

(LA. No. 62/2025) 

Dist:-$ 
Reg. Nn.214y2008 
Valid up to 21 odOÁNt 

ra 

2 

(P.N. SONEY) 
Ad. NOTARY 

Rabertsgaj-abNadS 

Versus 

JOINT COMMITTEE REPORT FILED BY DISTRICT MAGISTRATE, 
SONBHADRA IN COMPLIANCE TO THE 0RDER DATED 30.01.2025 
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH. NEW DELHI. 

I, Badri Nath Singh S/o Shri Jagannath Singh, aged about 56 years, presently 

posted as District Magistrate, Sonbhadra, do hereby solemnly affirm and state on 
oath as under: 

105. 

.Applicant 

cas, am competent to swear this affidavit. 

Rs.10) 

1 

EN RUPEGA 

Report in OA 48 of 2025 filed by DM, Sonbhadra 

..Respondent (s) 

I say that I am the District Magistrate of the Respondent in the present case 

nd as such being conversant with the facts and circumstances of the present 
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2. 

3. 

That vide this present original application the applicant has alleged that 

Respondent No. 11, M/s. Anjali Construction Enterprises is involved in 

illegal sand mining in District Sonbhadra in the lease area 32.338 hectare in 

Gata no., 871 and 518 Ga and also outside the lease area at Village Pipardih 

Drasa Sn 

and Koragi, Tehsil Duddhi, District Sonbhadra, Uttar Pradesh. 

That vide its order dated 30.01.2025 this Hon'ble National Green Tribunal, 

Principal Bench, New Delhi (hereinafter Hon'ble Tribunal) has passed the 

following directions: 

"...5. Having regard to the seriousness of the allegation made in the 0A, 

we also constitute a Joint Committee comprising RO, MoEF&CC, Lucknow, 

representative of the Member Secretary, CPCB, Member Secretary, UPPCB and 

District Magistrate, Sonebhadra. The District Magistrate, Sonebhadra, will act as 

the nodal agency in the Joint Committee. The Joint Committee will visit the site, 

ascertain the extent of illegal mining that has been done and also ascertain the 

correctness of the allegation concerning the midstream nmining, which is reflected 

in the photographs enclosed with the OA and the status of requisite environmental 

clearances with the Respondent No. 11 and will also ascertain as to how after 

AAEC the Form EMMIl were issued ajter 08.01.2025. The Joint 

Coaitee will submit the report before the Tribunal within eight weeks. 

Reg...J.-Zi4y2008 

Vaid up o 21 Oa. 2028 
We make it clear that the concerned parties will be allowed to file 

Ms Wetions to the Joint Committee report before it is accepted or rejected by the 

Tribunal. 

2 

Joint Committee Report in OA 48 of 2025 filed by DM, Sonbhadra 
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4. 

5. 

6. 

7. In the meanwhile, the District Magistrate, Sonbhadra and the SP. 

Sonbhadra will ensure that no illegal mining without requisite permission and 

clearances is done by Respondent No. 11... ". 

In compliance of Honble NGT directions, to review the factual status of the 

grievances made by the complainant/applicant, nominated members of Joint 

Committee and representative of Mining Department, Sonbhadra have been 

conducted Joint Inspection of the site i.e. Riverbed Morrum mining lease 

along river Kanhar in Gata No. 871 and 518 Ga, at Village Pipardih and 

Koragi, Tehsil -Duddhi, District Sonbhadra, U.P, on dated 19.03.2025. 

A copy of Joint Committee report dated 15.04.2025 of inspection dated 

19.03.2025 is being Annexed as Annexure No.1. 

That the Annexure annexed to the present accompanying Affidavit is true 

copy of their respective original. 

AT the present affidavit on behalf of the District Magistrate, Sonbhadra is 

Ka.:i412008 

irsite goneubnted before thi Ton'ble Tribunad-p, kind perusal and consideration. 

GOVT. OF UP. 

(NDA 
19974) 

VERIFICATION: 

Verified at 

has been itentiied by Sh. 
ADgeared be me on .ffw 

tcetiied thi hetste wnderstands and adnts the isveioes 

ets metioned in the afiesaratien And 

. 

on this the day of April, 2025 that the 

material has been concealed therefrom. 

contents of above affidayvit are true and correct to my knowledge based on records 

and information received and believed to be true, no part of it is false and nothing 

3 

DEPONENT 

Joint Committee Report ix oA A8 of 2025 filed by DM, bnaara 

DEPON¾NT 
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  JOINT COMMITTEE REPORT IN THE MATTER OF 

Original Application No. 48/2025 

(I.A. No. 62/2025) 

Titled as 

Pawan Kumar Vs Union of India and Others 

1. Background: 

Hon‟ble NGT, Principal Bench, New Delhi was pleased to pass the order dated 

30.01.2025 in the matter Original Application No. 48/2025 (I.A. no.62/2025) titled as 

Pawan Kumar Vs Union of India and Others and direct to visit the site, ascertain the 

extent of illegal mining that has been done and also ascertain the correctness of the 

allegation concerning the midstream mining, which is reflected in the photographs 

enclosed with the OA and the status of requisite environmental clearances with the 

Respondent No. 11 and will also ascertain as to how after expiry of EC the Form 

EMM11 were issued after  08.01.2025. 

Relevant para of the Hon‟ble NGT order is as below: - 

“…4.Issue notice to the Respondents for filing the response by way of affidavit at least one week before the next 

date of hearing through e-filing. If any respondent directly files the reply without routing it through his 

advocate, then the said respondent will remain virtually present to assist the Tribunal. The Applicant is 

directed to serve the Respondents and file affidavit of service at least one week before the next date of 

hearing.  

5.Having regard to the seriousness of the allegation made in the OA, we also constitute a Joint Committee 

comprising RO, MoEF&CC, Lucknow, representative of the Member Secretary, CPCB, Member Secretary, 

UPPCB and District Magistrate, Sonebhadra. The District Magistrate, Sonebhadra, will act as the nodal 

agency in the Joint Committee. The Joint Committee will visit the site, ascertain the extent of illegal 

mining that has been done and also ascertain the correctness of the allegation concerning the midstream 

mining, which is reflected in the photographs enclosed with the OA and the status of requisite 

environmental clearances with the Respondent No. 11 and will also ascertain as to how after expiry of EC 

the Form EMM11 were issued after 08.1.2025. The joint committee will submit the report before the 

Tribunal within eight weeks. (A copy of the order of Hon’ble NGT is annexed as 

Annexure-A) 
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In compliance with said order, the following officials were nominated from the 

concerned Department: 

The Following members have been nominated from their respective departments: 

a. Dr A.K. Gupta, Scientist „E‟, MoEF&CC, RO, Lucknow, representative of the 

RO, MOEF&CC, Lucknow.  

b. Shri Runa Oron, Scientist E , CPCB, RD, Lucknow, representative of the 

Member Secretary, CPCB  

c. Shri Nikhil Yadav, SDM, Dudhi, Sonbhadra, U.P., representative of the DM, 

Sonbhadra 

d. Shri R.K Singh, RO, Regional Office, UPPCB, Sonbhadra, representative of MS 

UPPCB.  

2. Inspection of Joint Committee:  

A joint inspection of the site was carried out on 19.3.2025 by the joint committee. 

During the visit, Shri Chandra Shekhar, AEE, RO, UPPCB, Sonbhadra & Shri Yogesh 

Shukla, Mining Inspector, Sonbhadra, U.P was also present along with committee 

members to assist the joint committee. 

3. Observation of the Joint Committee during the site inspection: 

3.1. As per the record, environmental clearance (EC) has been granted with 

identification no. 516/Parya/SEAC/5031-4705/2018   dated 09.1.2020 to 

Riverbed Morrum mining” having lease area – 32.338 ha along river Kanhar in Gata 

No.: 871 and 518Ga, at Village – Pipardih & Koragi, Tehsil– Duddhi, District– 

Sonbhadra, Uttar Pradesh of M/s R.S.I.Stone World Pvt. Ltd. (A copy of EC is 

Annexed as Annexure-B) 

3.2. Letter of Intent (LOI) has been issued to M/s R.S.I. Stone World Pvt. Ltd. vide 

letter no. 2774/Khanji/2019 dated 25.01.2019 by DM, Sonbhadra. (A Copy of 

CTO Annexed as Annexure-C) 

3.3. Public hearing of M/s R.S.I. Stone World Pvt. Ltd. was done on 09.8.2019. (Copy 

of MOM is attached as Annexure-D) 
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3.4. District Magistrate, Sonbhadra has cancelled lease issued to M/s R.S.I. Stone World 

Pvt. Ltd. Vide letter dated 08.01.2024 due to non-submission of royalty. (Copy of 

order is annexed as Annexure-E) 

3.5. Further, the EC lease has been transferred to M/s Anjali Construction Enterprises, 

proprietor Smt. Meera Singh, R/o 24/17, AG, Ajay Vihar Colony, Taktakpur, 

District - Varanasi 221002, UTTAR PRADESH, 221002 vide EC identification no. 

EC24B0107UP5171842T dated 11.07.2024. (A copy of EC is annexed as 

Annexure-F) 

3.6. As per the additional EC condition no.1 “Transfer of EC is granted for a period upto 

08.01.2025 or validity of current mine plan or current lease period whichever is 

earlier and after this the original EC and transfer order both will become null and 

void” (A copy of the notification is annexed as Annexure-G) 

3.7. However, as per MoEF& CC vide notification no. S.O. 221(E) dated 18.01.2021, 

the period from April 1, 2020, to March 31, 2021, shall be excluded from the 

calculation of the validity period for the previously granted environmental clearance 

under this notification. This exclusion was due to the COVID-19 pandemic. 

Consequently, the validity of this environmental clearance shall be deemed extended 

until 07.01.2026(A copy of the notification is annexed as Annexure-H). 

3.8. Mining Department, Sonbhadra has provided copy of LOI of dated 13.03.2024, 

issued to M/s Anjali Construction Enterprises via letter (A copy of LOI is annexed 

as Annexure-I). 

3.9. Mining Department, Sonbhadra has provided copy of current mine plan or current 

lease period issued to M/s Anjali Construction Enterprises of letter dated 

25.12.2024 (A copy of mine Plan is annexed as Annexure-J). 

3.10. Cluster certificate was issued to M/s Anjali Construction Enterprises vide letter 

dated 30.03.2024. (A Copy of certificate is Annexed as Annexure-K) 

3.11. Project Proponent (PP) (M/s Anjali Construction Enterprises) obtained consent 

to operate (CTO) from the Uttar Pradesh Control Board (UPPCB) vide letter no. 

222383/UPPC/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 dated 

255



Joint Committee Report in the matter of OA 48 of 2025 Page 4 of 6 

 

12.11.2024, which is valid from 12.11.2024 to 31.12.2024 for 258704 cubic 

meter/year of sand mining. (A Copy of CTO Annexed as Annexure-L) 

3.12. UPPCB vide letter no. 229337/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/ 

SONBHADRA/2024 dated 24.01.2025 refuse the application of further CTO of PP 

(A Copy of the CTO refusal letter is annexed as Annexure -M) 

3.13. District Magistrate vide letter no. 1640/VadSaha-NGT/2025 dated 13.02.2025, 

requested to Police commissioner, Senior Mine officer, and Regional Officer, 

UPPCB, Sonbhadra, to stop illegal mining in the said area. (A Copy of the letter 

dated 13.02.2025 is annexed as Annexure-N) 

3.14. As per the available record, the lease area of the project is 32.338 ha, and .kml 

file of the above lease also confirms the same land area.  

3.15. During visit, the Joint Committee observed that no mining activity is going on 

lease area. However, as per the available record, the mining has been stopped since 

18 Feb 2025. The lease was operated from 1 Jan, 2025 to 18 Feb, 2025, without 

valid CTO.  

3.16. Mining Department, Sonbhadra has provided a letter of dated 27.12.2024, 

regarding District Survey Report (DSR) of said mining lease.A copy of letter dated 

27.12.2024 is annexed as Annexure-O). 

3.17. Mining Department, Sonbhadra has not provided any information on status of 

Replenishment study of said mining lease. 

3.18. In compliance with EC conditions, the following observation has been made:  

3.18.1. The joint committee observed that non-cemented boundary pillars were 

found intact. 

3.18.2. Part of the lease area is found submerged, without boundary pillars.  

3.18.3.  The Joint Committee observed that the mine owner (PP) has established a 

weighting bridge along with the office, around 2 to 3 km from the lease 

boundary. 

3.18.4.  In the project office site, one acoustic-type DG has been found without 

proper stack height, 
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3.18.5. PP has a PTZ camera located near the weighbridge, which was found to be 

working during inspection.   

3.18.6. PP has commissioned one bore well (hand pump with motor) near the 

office/weight bridge area 

3.18.7. PP has not yet made motorable road from the site office to the main road. 

3.18.8. PP has not yet conducted digital processing of the entire lease area, which 

is required to be conducted once in three years.  

3.18.9. PP has not conducted an Environmental audit so far,  

3.18.10. PP has not submitted a six-monthly compliance report regularly,   

3.18.11. PP has not yet submitted the expenditure incurred under CSR to the 

concerned authority.  

3.18.12. As per the EC condition, “The Project proponent has not yet developed a 

green belt in and around the lease area.  

3.19. As per the NGT order, a joint committee has to ascertain the extent of illegal 

mining that has been carried out. During the visit, it was observed that several pits in 

the mining lease area, which are filled with water, have also been observed by the 

joint committee. The depth of the pits could not be measured due to the filled 

water. Mining was observed to be carried out within the lease area. However, 

mining department has not provided data on the quantity of mining carried out by 

the PP. UPPCB vide its letter dated 27.02.2025 requested Mining Officer, 

Sonbhadra for information on illegal mining and penalty against the PP. The Mining 

Officer, Sonbhadra has not provided information. 

3.20.  As per NGT order, joint committee has to ascertain the correctness of the 

allegation concerning the midstream mining, which is reflected in the photographs 

enclosed with the OA. During visit, it was observed that PP has constructed several 

bunds in the lease area to disturb the natural flow of the river, which is against the 

Sustainable Sand Mining Guidelines (SSMG), 2016.  
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5. Recommendations:  

 In view of the above, UPPCB may take necessary action on the mining done 

without a valid CTO.   

 UPPCB and Mining Department should take necessary action against the PP 

for violation of EC conditions.  

 Mining Department shall be directed to provide information‟s as desired by 

the joint committee constituted by Hon‟ble NGT. 

 A replenishment study should be conducted as per the Enforcement & 

Monitoring Guidelines for Sand Mining, 2020. Based on the study LOI can be 

issued.  

 The mining should be done as per the Sustainable Sand Mining Guidelines 

(SSMG), 2016, and the Enforcement & Monitoring Guidelines for Sand 

Mining, 2020.   

 Local administration through the mining department and the Regional Office, 

UPPCB, shall ensure the compliance of all commitments made by PP during 

the appraisal of the project on-site.  

 In no case should mining be carried out below water level, or sub-surface 

water level in the river. 

                                           ---------------------------- 

Name of the Committee members Signature 

1. Dr A.K. Gupta, Scientist „E‟  

2. Shri Runa Oron, Scientist „E‟  

3. Shri Nikhil Yadav, SDM  

 

4. Shri R.K. Singh, Regional Officer  

 

15.04.2025 
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Item No. 05         Court No. 1 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
  

 

   
Original Application No. 48/2025 

(I.A. No. 62/2025) 

 
Pawan Kumar        Applicant  

  

 

Versus 
 

 Union of India & Ors.             Respondent(s) 
  
 

Date of hearing: 30.01.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

Applicant:  Mr. Ashish Madaan, Adv. for Applicant  

 
                 

 

 

ORDER 
 

 

 

1. In this original application, the Applicant has alleged that 

Respondent No. 11, M/s. Anjali Construction Enterprises is involved in 

illegal sand mining in District Sonbhadra in the lease area 32.338 

hectare in Gata no. 871 and 518 Ga and also outside the lease area at 

Village Pipardih and Koragi, Tehsil Duddhi, District Sonbhadra, Uttar 

Pradesh. 

 

2. The allegation of the Applicant is that there is no mineable mineral 

available in the lease area but taking the shelter of the lease, Respondent 

No. 11 is doing illegal mining. It is also the allegation of the Applicant 

that Respondent No. 11 is involved in midstream sand mining with the 

use of JCB which is impermissible. 

 

3. Learned Counsel for the Applicant has pointed out that the 

Environmental Clearance (EC) earlier granted to M/s. RSI Stone World 

Pvt. Ltd. was transferred to the Respondent No. 11 on 11.07.2024 and 

Annexure no.A
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the said transferred EC had the validity upto 08.01.2025, but even 

thereafter, without there being any EC, Respondent No. 11 is involved in 

illegal mining and illegal transportation of sand. In this regard, Counsel 

for the Applicant has referred to Form EMM11 on page 61 onwards to 

show that the transportation permission was granted for illegally mined 

sand in an unauthorized manner even on 10.01.2025 to 18.01.2025 and 

there was no EC in favour of Respondent No. 11. In support of his 

submission, he has also referred to photographs on page 30 onwards. He 

has submitted that the Respondent No. 11 is still involved in illegal 

mining and transportation of sand. 

 

4. Issue notice to the Respondents for filing the response by way of 

affidavit at least one week before the next date of hearing through e-filing. 

If any respondent directly files the reply without routing it through his 

advocate, then the said respondent will remain virtually present to assist 

the Tribunal. The Applicant is directed to serve the Respondents and file 

affidavit of service at least one week before the next date of hearing. 

 

5. Having regard to the seriousness of the allegation made in the OA, 

we also constitute a Joint Committee comprising RO, MoEF&CC, 

Lucknow, representative of the Member Secretary, CPCB, Member 

Secretary, UPPCB and District Magistrate, Sonebhadra. The District 

Magistrate, Sonebhadra, will act as the nodal agency in the Joint 

Committee. The Joint Committee will visit the site, ascertain the extent of 

illegal mining that has been done and also ascertain the correctness of 

the allegation concerning the midstream mining, which is reflected in the 

photographs enclosed with the OA and the status of requisite 

environmental clearances with the Respondent No. 11 and will also 

ascertain as to how after expiry of EC the Form EMM11 were issued after 

2
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08.01.2025. The Joint Committee will submit the report before the 

Tribunal within eight weeks. 

 

6. We make it clear that the concerned parties will be allowed to file 

objections to the Joint Committee report before it is accepted or rejected 

by the Tribunal.  

 

7. In the meanwhile, the District Magistrate, Sonbhadra and the S.P., 

Sonbhadra will ensure that no illegal mining without requisite permission 

and clearances is done by Respondent No. 11. 

 

8. List on 28.04.2025.  

 

9. A copy of this order be forwarded to RO, MoEF&CC, Lucknow, 

Member Secretary, CPCB, Member Secretary, UPPCB and District 

Magistrate, Sonbhadra for compliance. 

 

Prakash Shrivastava, CP 

 
Arun Kumar Tyagi, JM 

 
 
 

Dr. Afroz Ahmad, EM 
January 30, 2025 

Original Application No. 48/2025 
(I.A. No. 62/2025) 
dv.. 
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File No.: 5031/4705
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

UTTAR PRADESH)

***

Dated 11/07/2024

To,

Smt. MEERA SINGH
M/s ANJALI CONSTRUCTION ENTERPRISES,
R/o 24/17, AG, Ajay Vihar Colony, Taktakpur, District - Varanasi 221002, VARANASI, UTTAR 
PRADESH, 221002
anjaliconssvns@gmail.com

Subject: Grant of Transfer of EC to the project under the provision of the EIA Notification 2006 and as amended 
thereof regarding Riverbed Morrum mining” along river Kanhar at Gata No.: 871 and 518Ga, at Village 
– Pipardih & Koragi, Tehsil – Duddhi, District – Sonbhadra, Uttar Pradesh

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number 
SIA/UP/MIN/470869/2024 dated 27/04/2024 for grant of transfer of EC to the project under the 
provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B0107UP5171842T

(ii) File No. 5031/4705

(iii) Clearance Type Transfer of EC

(iv) Category B1

(v) Schedule No./ Project Activity 1(a) Mining of minerals

(vii) Name of Project

Transfer of Environmental clearance of “Riverbed 
Morrum mining” having lease area – 32.338 ha 
along river Kanhar in Gata No.: 871 and 518Ga, at 
Village – Pipardih & Koragi, Tehsil – Duddhi, 
District – Sonbhadra, Uttar Pradesh of M/s R.S.I 
Stone World Pvt. Ltd. (earlier Lessee ) in favor of 
M/s ANJALI CONSTRUCTION ENTERPRISES, 
proprietor Smt. Meera Singh.

(viii) Location of Project (District, State) SONBHADRA, UTTAR PRADESH

(ix) Issuing Authority SEIAA

(x) EC Date 02/07/2024

MEERA SINGH, S 24/17, AG, Ajay Vihar Colony, (xi) Details of Transferee

Page 1 of 3SIA/UP/MIN/470869/2024
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Taktakpur, District - Varanasi 
221002,Taktakpur,187,9,221002

(xii) Details of Transferor

M/s R.S.I Stone World Pvt. Ltd., Proponent Shri 
Virendra Singh Jadon, E- 7, M-708, Area colony, 
Bhopal - 462016,E- 7, M-708, Area 
colony,396,23,462016

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-7 were submitted to 
the SEAC under the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details in Form 
7 can be accessed on PARIVESH portal by scanning the QR Code above.

3. 

The SEAC/SEIAA has examined the requisite information/documents required for transfer of EC in accordance with 
the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments 
thereto and hereby accords Transfer of EC dated to MEERA SINGH under the provisions of EIA Notification, 2006 
and as amended thereof subject to compliance of EC conditions issued EC letter.

4. 

The SEIAA may revoke or suspend the clearance, if implementation of any of the EC conditions is not satisfactory. 
The SEIAA reserves the right to stipulate additional conditions, if found necessary.

5. 

The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part 
of the prior EC issued vide dated 09-01-2020.

6. 

This issue with the approval of the Competent Authority.7. 

Additional EC Conditions
SEIAA noted that the previous lease issued to Shri Virendra Singh Jadon, M/s R.S.I Stone world Pvt. Ltd. Bhopal was 
cancelled vide DM, Sonebhadra order no. 2625/Khanij/2024 dated 08.01.2024 and another LOI was issued to M/s Anjali 
Constructions Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil, 
Sadar, District Varanasi for 2,58,704 cum per annum production capacity vide letter no. 3012/Khanij/2024 dated 13
.03.2024.
Hence SEIAA opined to transfer Environmental Clearance issued vide letter no. 516/Parya/SEAC/5031-4705/2018 dated 
09.01.2020 from Shri Virendra Singh Jadon, M/s R.S.I Stone world Pvt. Ltd. Bhopal to M/s Anjali Constructions 
Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil, Sadar, 
District Varanasi SEIAA added following conditions:-
1. Transfer of EC is granted for a period upto 08.01.2025 or validity of current mine plan or current lease period 
whichever is earlier and after this the original EC and transfer order both will become null and void.
2. For remaining period, Project Proponent shall submit replenishment study to SEIAA, UP for amendment in EC for 
mineable quantity and maximum permissible depth for mining based on scientific findings of replenishment study. Such 
study shall be placed before SEAC for appraisal to assess rate of deposition and accordingly, mineable production capacity 
and depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by the SEAC.
3. A certificate from Forest Department shall be obtained that no forest land is involved in mining or as a route and if 
forest land is involved the project proponent shall obtain forest clearance and permission of Central and State Government 
as per the provisions of Forest (conservation) Act, 1980 and submit before the start of work.
4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other 
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for 
growth of fodder, flora fauna etc.
5. If the proposed project is situated in notified area of ground water extraction, where creation of new wells for ground 
water extraction is not allowed, requirement of fresh water shall be met from alternate water sources other than ground 
water or legally valid source and permission from the competent authority shall be obtained to use it.
6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha of lease area. In this 
case, PP should prepare a plan, duly approved either by Forest Department or Horticulture Department, for planting at 
least 33,000 plants, either on government land or community land, within a periphery of 5 km from the boundary of the 
lease area along with provision for maintenance for 5 years. Survival of plants should not be less than the survival rate 
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC condition.
7. The project proponent shall ensure that water bodies do not get polluted due to mining activity and in consultation with 
District Environment Authority or an Authority nominated by concerned DM, project proponent will prepare a 

Page 2 of 3SIA/UP/MIN/470869/2024
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conservation and management plan for rejuvenation and management of all water bodies within periphery of 5 km. Funds 
for the same will be kept in a separate bank account and six monthly compliance status will be presented by project 
proponent before the nominated authority in the District.
8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district administration, before 
releasing the security deposit to Project Proponent will ensure that Project Proponent has fully complied with the EC 
conditions. Non-compliance, if any, should be reported to UPSPCB for appropriate legal action and recovery of 
compensation.
9. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining should ensure that 
mining be stopped immediately. Adequate measures be taken for restoring air quality and mining should commence only 
when air quality attains the prescribed standards.
Rest all the content of Environmental Clearance letter no. 516/Parya/SEAC/5031-4705/2018 dated 09.01.2020 shall 
remain same.
Area mentioned in the previous EC is being transferred only. If there is a change in geo-coordinates of the area then EC 
will be null and void

Page 3 of 3SIA/UP/MIN/470869/2024

Digitally Signed by : Member Secretary UP
Member Secretary, SEIAA

Date: 15/07/2024

Signature Not Verified
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to MS ANJALI CONSTRUCTION ENTERPRISES located at Riverbed
Morrum mining having lease area  32.338 ha, along river Kanhar in Gata No. 871 and 518 Ga, at
Village  Pipardih and Koragi, Tehsil - Duddhi, District  Sonbhadra, Uttar Pradesh.,SONBHADRA,.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-
1.					This CCA MS ANJALI CONSTRUCTION ENTERPRISES granted for the period from 12/11/2024 to
31/12/2024 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : RED Application Id : 28350202
222383/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 12/11/2024

To,

M/s

MS ANJALI CONSTRUCTION ENTERPRISES

Riverbed Morrum mining having lease area  32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village  Pipardih and Koragi, Tehsil - Duddhi, District  Sonbhadra, Uttar
Pradesh.,SONBHADRA,

S
No

Product Quantity Unit

1 Sand/Morrum 258704 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard

Annexure No.L
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum- 258704 cubic meter/year by opencast and
semi mechanized mining in 32.338 Hectar Mining Lease area at Gata No. 871 and 518 Ga, at Village
Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter dated 09.01.2020 and conditions of Transfer
of EC vide Identification No. EC24B0107UP5171842T  dated 11.07.2024, and submit its compliance report
to UPPCB.
3.	If the lease agreement or Environmental Clearance expires prior to 31.12.2024, then the validity of this
CTO shall stand expired simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

ATULESH 
YADAV

Digitally signed by ATULESH 
YADAV 
Date: 2024.11.13 17:51:21 
+05'30'
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 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    
Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis to Head Office.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

ATULESH YADAV
Digitally signed by ATULESH 
YADAV 
Date: 2024.11.13 17:51:57 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

         
Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010

     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
         

         

         
 To ,
                 M/S  MEERA  SINGH
                  MS ANJALI CONSTRUCTION ENTERPRISES
                  Riverbed Morrum mining having lease area  32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village  Pipardih and Koragi, Tehsil - Duddhi, District  Sonbhadra, Uttar Pradesh
                  SONBHADRA
         

 
                  Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization)  application dated 22/12/2024 and received on
22/12/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you  have been examined along with the facts found during
inspection made by officers of UPPCB on 13/01/2025 . Your consent application is hereby refused due to
following reason.
         
Reasons :-
 
 
As environmental clearance initially granted on 09.01.2020 by SEIAA vide Ref No. 516/Parya/SEAC/5031-
4705/2018), for the validity period upto 08.01.2025. Subsequently, the environment clearance was
transferred in the favor of the current proponent vide EC identification no. EC24B0107UP5171842T dated
15.07.2024.
Industry has requested vide letter dated 21.12.2025 that "accordance with the MoEF&CC Office
Memorandum dated 18.01.2021, the period from April 1, 2020, to March 31, 2021, shall be excluded from
the calculation of the validity period for the previously granted environmental clearance under this
notification. This exclusion was due to the Covid-19 pandemic. Consequently, the validity of the
environmental clearance, initially set to expire on 08.01.2025, shall be deemed extended until 07.01.2026."
 

Category : RED Application Id : 29602793
Ref No. -
229337/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/20
24

 Dated :  24/01/2025

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.
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The Transfer of EC is granted by SEIAA for a period upto 08.01.2025 or validity of current mine plan or
current lease period whichever is earlier. At present validity of EC has been expired. Industry has not
obtained the valid EC from SEIAA in light of MoEF&CC Office Memorandum dated 18.01.2021. Therefore
in this circumstances, the CTO application is hereby refused. 
                   
					                 The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016  is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
         
             This order is issued with the approval of competent authority.
         

( Authorized Signatory )
         

Atulesh Yadav        
CEO-2         

                   
                   
Copy To -
 
Regional Officer, UPPCB, Sonbhadra for information and necessary action. 
                   

Atulesh Yadav        
CEO-2         

( Authorized Signatory )
         

ATULESH YADAV Digitally signed by ATULESH YADAV 
Date: 2025.01.24 21:03:55 +05'30'

ATULESH YADAV Digitally signed by ATULESH YADAV 
Date: 2025.01.24 21:04:05 +05'30'
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